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Sri Amit Sthall<ar learned counsel for th:J
respondents filet an application stated

therein that it is not necessary to file a
detailed counter in the present .case, in
view of the fact tl"a t the 1mpunged order
dated 22.2.93 transferring: the applicant
from the Service Center Allahabad to
NewDelhi has since been cancelled vida
order dated 26.5.93, which is enclosed with
the petition! Wli11ch,onpersual,tJould show
that the order dated 22.2.93 in respect of
sri J.K. Sharma, Sri R.A. Oub,y (the applicant)
Sri D.P. Owivedi S.K./A.C. under Service
Center Lucknow and Allahabad are heat'-by
cancelled: with immediate effect. It i~
t~fe, stated that th:: intervening period
of t re absence will be re:9.J.l1arised by granting ~
Earned Lsave or any kind of leave due.

Considering the submission and in view
of 'the fa ct tha t the impuned 0 rde r da tad
22.2.93 ~3~.already been cancel~~:the present
applicat ioObecome-.. infructuous a~is liiO:-le
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to be dismissed. .

In the result the applica tion is dismis sed
as Illlfructuous.


